Factual Report in the matter of Rajendra Tiwari V/s Union of India& Ors. (OA No.

116/2025) as per the directions of Hon’ble NGT, Central Zone Bench, Bhopal

Background
In the case filed by Sh. Rajendra Tiwari V/s Union of India & Ors. before the Hon’ble

National Green Tribunal, Central Zone Bench, Bhopal, the applicant Sh. Rajendra Tiwari
has raised the issue regarding illegal operation of a Commercial Establishment named
as “The Vijayran Palace” upon the land of khasra no. 25, 27, 28, 29, 30, 30/1, 30/678,
30/683, 30/749, 30/750, 32, 32/679, 32/751, 58 of Village Kachrawala, Tehsil Amer,
District Jaipur and most of the part of commercial establishment is situated upon
reserved forest land of Khasra No. 25 of Village Kachrawala and rest of the land of
impugned commercial establishment is revenue land, however, is integral part of Eco
Sensitive Zone of Nahargarh Wildlife Sanctuary. It is also alleged that this commercial
establishment is integral part of the eco sensitive zone of the “ Nahargarh Wildlife
Sanctuary” and the project proponent has not obtained requisite permissions from
National Borad of Wild Life, State Forest Department, Rajasthan State Pollution
Control Board and Central Ground Water Authority and the Commercial activity is
being operated without having valid permission under the Environment (Protection)
Act, 1986, the Air Act, 1981, the Water Act, 1974 and also without Wildlife clearance
in view of EIA Notification, 2006. Further, it has also been alleged by the petitioner
that the Commercial Establishment gives the premises on rent for marriage parties
and other programs and these events are allowed to be continued even in the
midnight without any hindrance and are adversely impacting the environment and

wildlife as huge speakers, lights, high volume crackers are being used.

Order
Hon’ble NGT Central Zone Bench passed an order on25.08.2025and operative part of
the order is as follows:

“1.Issues raised in this application are violation of Environment (Protection) Act,
1986, Forest (Conservation) Act, 1980 and Wildlife (Protection) Act, 1972. It is
contended by the applicant that Old Khasra No.4 of Village Kachrawala



measuring 22 Bheegas 2 Biswas was entirely recorded in the name of forest
department in view of Van Bandobast Plan of Vankhand Amer-54 and Khasra
No.174 came to be divided in number of Khasras indicated in Para No.8 of this
Original Application and New Khasra No's 11, 13, 24, 25, 64, 65 and 69 of Village
Kachrawala (Old Khasra No.4) are found to be recorded in the name of Jaipur
Development Authority and also New Khasra No's 68, 65/680, 11/729 and
11/730 of Village Kachrawala are found to be recorded in the name of some
private persons (arrayed as respondents in present matter). It is to clarify here
that All New Khasras indicated in Para No.8 of Original Application were
originated from Original Khasra No.4 of Village Kachrawala which was entirely
recorded in the name of forest department as reserved forest land and thus the
reserved forest land is being misappropriated and being diverted for non-forest
and commercial purposes which is against the very scheme of Forest
Conservation Act, 1980 and that Respondent No.12 is operating a commercial
establishment named The Vijayran Palace upon the land of Khasra No's 25, 27,
28, 29, 30, 30/1, 30/678, 30/683, 30/749, 30/750, 32, 32/679, 32/751, 58 of
Village Kachrawala, Tehsil Amer, District Jaipur and most of the part of
commercial establishment is situated upon reserved forest land of Khasra No.
25 of Village Kachrawala and rest of land of impugned commercial
establishment is revenue land, however same is integral part of Eco Sensitive
Zone of Nahargarh Wildlife Sanctuary and Village Kachrawala has been
mentioned in list of Villages falling within the periphery of Eco Sensitive Zone of
Nahargarh Wildlife Sanctuary and thus the commercial establishment of
Respondent No.12 is also integral part of Eco Sensitive Zone of Nahargarh
Wildlife Sanctuary.

5. We deem it just and proper to call a report on the matter in issue, in present
application, from a Joint Committee consisting of:
(i) One representative from the Addl. Chief Secretary, Forest & Wildlife,
Government of Rajasthan (Rajasthan)
(ii) One representative from the Principal Chief Conservator of Forest,
(Rajasthan)
(iii) One representative from the Regional Director, Central Ground Water
Board, Jaipur (Western Region) (Rajasthan)
(iv) One representative from the Member Secretary, State Pollution Control
Board, Jaipur (Rajasthan)

6. The Committee is directed to visit the site and submit the factual and action



taken report within six weeks. The State PCB will be the nodal agency for
coordination and logistic support.

Field Visit

The State Board being Nodal Agency in this matter, sought the nominations

from departments involved in the committee constituted by Hon’ble NGT and

following officials were nominated:

(i) Sh. Vankdoth Ketan Kumar, Deputy Conservator of Forests, Jaipur.

(ii) Sh. Vijay Pal Singh, Deputy Conservator of Forests, (WL), Zoo, Jaipur.

(iii)  Smt. Pooja, Regional Officer, Rajasthan State Pollution Control Board,
Jaipur (North)

(iv)  Sh. Shashank Pratap Singh, Sc-C, Central Ground Water Board, Western
Region, Jaipur.

Copy of the nominations are enclosed and collectively marked as Annexure-1.

The committee decided to visit the site on 20.11.2025 for the purpose of taking

ground observations and analysis of official records of the Commercial

Establishment. It is pertinent to mention that the petitioner was also contacted

telephonically to be present during the visit but he did not show up.

Observations
Following is the factual observation of the site visit:

(i) The unit named as M/s Royal Quest Resort Pvt. Ltd is a Hotel activity and
is engaged in operation of a 40room Hotel at Khasra No. 25, 27, 28, 29,
58, Village- Kachrawala, Kukas, Tehsil- Amber, District- Jaipur.

(ii) As per the categorization of the State Board, Hotels (less than 3 star)
and/or Hotels having more than 20 rooms and less than 100 rooms are
covered under Orange Category. The unit had submitted first application
dated 19.03.2014 for Consent to Establish under the provisions of the
Water Act, 1974 and the Air Act, 1981, which was granted vide State
Board’s letter dated 24.07.2014 for hotel activity for 30 Beds. Thereafter,

the unit has further obtained Consent to Establish for 40 rooms vide



(iii)

(iv)

(v)

(vi)

State Board letter dated 11.05.2017. At present, the unit is having valid
Consent to Operate under the provisions of the Water Act, 1974 and the
Air Act, 1981 dated 20.11.2018, valid till 31.12.2027 for Hotel activity for
40 rooms. Copy of the Consent to Establish dated 24.07.2014,
11.05.2017 and Consent to Operate dated 20.11.2018 are enclosed and
marked as Annexure- 2.

It was also observed that one property along with 12 rooms were also
adjacent to the Hotel. The representative from the hotel informed that
this is a farmhouse property and is a separate entity which is not the part
of the hotel operations. Also, it is informed by the representative that
this farmhouse is used solely for personal purposes and it does not serve
any commercial function or guest accommodation.

The unit has two borewells and has submitted a self-exemption
certificate issued by CGWA for abstraction of 09 KLD of groundwater
from two borewells. Water meters have been installed on both
borewells and a daily groundwater abstraction logbook is being
maintained. The unit has informed that groundwater is used only for
drinking purposes while the remaining water requirement is met
through tanker supply. During hotel events, the water demand is met by
the event organizers. A copy of the CGWA exemption certificate is
enclosed as Annexure-3.

The total built up area of the unit is less than 20,000 Square Meter (As
per the approved map built up area is 7012.50 Square Meter), therefore,
unit does not require to obtain Environmental Clearance under the
provisions of the EIA Notification dated 14.09.2006. Copy of approved
Map of total built up area is enclosed and marked as Annexure- 4.

With reference to the location of the project, It was reported by the
representative of Forest Department that unit’s premises falls outside
the forest boundaries and falls within the Eco Sensitive Zone of

Nahargarh Wildlife Sanctuary notified on 08.03.2019.



(vii)

(viii)

(ix)

As per the land conversion order dated 30.01.2013 issued from JDA, land
was converted for Resort unit on 30.01.2013 (for Khasra No.
25,27,28,29,58 Village- Kachrawala). Copy of Conversion order dated
30.01.2013 is attached and marked as Annexure- 5.

That Zonal Master Plan of the Nahargarh Wild Life Sanctuary, referred
above has been approved by the State Government which inter-alia says
as under:-

“10.4 Existing Activity/Use

ESZ Notification dated 08-03-2019 prescribed regulations
regarding new hotel, resort, commercial establishments, etc. This leads
to the requirement of defining what is “existing.”

For purpose of ZMP for the ESZ, hotels, resorts, commercial
establishments, etc. shall be considered as existing if they have any of the
following issued prior to 08.03.2019 ESZ Notification of Nahargarh:

1. Electricity connection for non-agricultural use.

2. Approval by Tourism Department as tourism unit.

3.Conversion order/Patta for non-agricultural use.

4. Building Plan approval.

5. Order regarding change in land use.

6. Proof of deposition of tax as hotel, resort, commercial establishment,
etc.

7. CTE/CTO/Environmental Clearance.”

Further, as per the circular dated 26.09.2023 issued from Forest,
Environment & Climate Change Department, Govt. of Rajasthan
regarding clarification of Hotels, resorts etc. it has been clarified that
projects having any 07 listed documents (as mentioned above) prior to
issue of Notification of Eco Sensitive Zone 08.03.2019 would be
considered as existing. Copy of the circular enclosed and marked as

Annexure-6.



()

(xi)

(xii)

(xiii)

The unit under question is having 04 documents from the above list i.e.
Approval by Tourism Department as tourism unit, Conversion
order/Patta for non-agricultural use, Building Plan approval, CTE/CTO/
issued prior to 08.03.2019 which confirms that the establishment was in
existence prior to issuance of the Notification dated 08.03.2019. The
documents are attached and collectively marked as Annexure-7.

As per the notification and Zonal Master Plan, the hotel activity is
covered under regulated activities.

The occupancy during visit of the joint committee on 18.11.2025 was of
total 107 persons only (Guest-72 people and staff-35 people). Unit is
having Sewage Treatment Plant (STP) for treatment of waste water
generated from the unit. No discharge of treated or untreated waste
water was observed within or outside the premises during visit. Treated
waste water is being utilized for plantation within premises. Copy of
occupancy report enclosed and marked as Annexure- 8.

It is also noteworthy that, the work related to defining the boundary of
Nahargarh Wildlife Sanctuary is under review by the State Forest

Department as the matter is sub judicial in E.A. No. 06/2024 in O.A. No.

97/2022, Kamal Tiwari V/s Union of India & Ors pending before Hon’ble

NGT, CENTRAL ZONAL BENCH, BHOPAL.

In this regard, as per the representative of Forest Department, meetings
were convened under the chairmanship of Principal Chief Conservator of
Forests and Chief Wild Life Warden, Rajasthan, Jaipur on 07.01.2025,
21.01.2025, 26.03.2025 and 27.06.2025.

As per the minutes, the exercise for identification and demarcation of
the sanctuary boundary has been completed by the Forest Department
and digital map has been finalized in accordance with the SOP and the
original Notification dated 22.09.1980. The finalized map and digital map
has been submitted by the Forest Department, GoR before Hon’ble NGT

after due approval from the Hon’ble Forest Minister, GoR on 18.07.2025.



Hon’ble High Court of Rajasthan in the matter of D.B. Civil Writ Petition
(PIL) No. 14254/2025 (Nahargarh Van Evam Vanya Jeev Suraksha Evam
Seva Samiti Vs Union of India & Ors.) passed an order dated 19.09.2025
which inter-alia say as under:

“It is directed that in the meanwhile, no change in the boundaries

of the existing Nahargarh Wildlife Sanctuary which would include

the Eco Sensitive Zone and the described area, shall be made”
(Copy of the Minutes of Meeting dated 07.01.2025, 21.01.2025;

26.03.2025 and 27.06.2025 are enclosed and marked as Annexure-9 and
copy of Hon’ble High Court order dated 19.09.2025 is enclosed and

marked as Annexure- 10)

Conclusion

(1)

(1)

(I11)

(i)

The unit is being operated outside Forest Area and within ESZ of the

sanctuary.

The Hotel was preexisting before the issuance of notification dated

08.03.2019.

The unit is operational after obtaining valid consent from the State Board
under the provisions of the Water Act, 1974 and the Air Act, 1981 for the

hotel activity for 40 rooms.

(IV)  The unit does not require to obtain Environmental Clearance under the
provisions of the EIA Notification dated 14.09.2006.
(V)  The unit has obtained self-exemption certificate from Central Groundwater
Authority for the groundwater abstraction of 9 KLD.
Enclosures:

Letter dated 10.10.2025 from ACS (Environment) nominating DCF (WL), Zoo,
Jaipur, Letter dated 15.10.2025 issued from PCCF, Forest Department
nominating DCF, Jaipur, Letter dated 25.09.2025 issued from CGWA

nominating Scientist-C, CGWB, Western Region, Jaipur, and office order



(i)

(i)
(iv)
(v)
(vi)
(vii)
(viii)

(ix)

()
(xi)

dated 19.09.2025 issued from RSPCB appointing RO, Jaipur (North) as OIC in
the case (Annexure-1).

Copy of the Consent to Establish dated 24.07.2014, 11.05.2017 and Consent
to Operate dated 20.11.2018 (Annexure-2).

Copy of CGWA self-exemption certificate (Annexure-3).

Copy of approved map for total Built up Area (Annexure-4).

Copy of JDA land allotment order (Annexure-5).

Circular dated 26.09.2023 (Annexure - 6).

Documents issued prior to 08.03.2019 (Annexure - 7).

Copy of occupancy report (Annexure-8).

Copy of the Minutes of Meeting dated 07.01.2025, 21.01.2025, 26.03.2025
and 27.06.2025 (Annexure - 9).

Copy of Hon’ble High Court order dated 19.09.2025 (Annexure - 10).

Photographs taken during the field visit (Annexure -11).
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6-A, Jhalana Doongri, Jaipur-302004 (Raj)
Tel: 0141-2706338, Fax: 2706991
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A {41 ST €1 /Sh. Shashank Pratap Singh, Scientist-C (Hg.) (Nob. No. 7838883347) is hereby
nominated for the Member as well as Nodal Officer representing Central Ground Water Board,
Western Region, of the Joint Committee constituted by the Hon’ble National Green Tribunal, Central
Zone, Bench Bhopal, vide its order date 25.8.2025 in the matter of O.A. No. 116/2025 (CZ) namely
Rajendra Tiwari Vs Union of India & Ors.
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timely submission of the requisite report in accordance with the directions of the Hon'ble Tribunal. A
copy of the Tribunal's order dated 25.08.2025 is enclosed herewith for your reference and necessary

action .
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Scientist-D & Head of Office
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1. 4t w1 Yoy g, awie-d (gt ), HE usTa ai8, afid 85, SR 1/Sh. Shashank
Pratap Singh, Scientist-C (Hg.), Central Ground Water Board, Western Region, Jaipur.

Wﬂ%ﬂ yfaferfty Copy for information to:

1. e, Hold Yol UIHRUl, YR WRBR, 78 facaitl/ The Member, Central Ground Water
Authority, Govt. of India, New Delhi.

2. e Wfa, ISR IAs¥ YUl FRE0 &1, e SR, SIQRI/ The Member Secretary,
Rajasthan State Pollution Control Board, Jahalan Doongri, Jaipur.

3. 3ffdRdd Hwu Wik, 97 ¢d a=olld, ISRIM IWBR, SR/ The Additional Chief Secretary,
Forest & Wildlife, Government of Rajasthan Jaipur.

4. YUY HoT 94 IRE D, 9 Uq H:HTvﬂ_d', SRUY HA, SIPYR I/ The Principal Chief Conservator of
Forest, Forest & Wildlife, Aranya Bhawan, Jaipur.

5. UHRT b, st i unidievur, Sk Jora 1S, ufdel &, STQR1 The OIC, CGWA,,

Central Ground Water Board, Western Region, Jaipur




 Rajasthan State Pollution Control Board

E————) Headquarter, 4, Institutional Area, JhalanaDoongri, Jaipur-302004
Phone :0141- 2716804, 2716800 e-mail : member-secretary(@rpcb.nic.in
Helpline No.: 0141-2716877

No. F.10 (786) RPCB/Legal/NGT/2025/ 9479- 9 <> Date: [9-09-2075~

Regional Officer,

Rajasthan State Pollution Control Board,
Jaipur (North). ‘

Mobile No.: 7073581777

Email: rorpcb.jaipur[at]lgmail[dotjcom

Subject:- Nomination of Member as well as Nodal Officer to Joint Committee in compliance with the
Order dated 25.08.2025 passed by the Hon’ble National Green Tribunal, Central Zone Bench,
Bhopal in O.A. No. 116/2025 (CZ) , Rajendra TiwariVs Union of India & Ors..
Madam,
This has reference to the subject cited above. The Hon’ble National Green Tribunal, Central
Zone Bench, Bhopal, vide order dated 25.08.2025 in Original Application No. 114/2025 (CZ), has
constituted a Joint Committee and directed inter alia as follows:

“S. We deem it just and proper to call a report on the matter in issue, in present application,
Sfrom a Joint Committee consisting of:-

L One representative from the Addl. Chief Secretary, Forest& Wildlife,
Government of Rajasthan (Rajasthan)

ii. One Representative from the Principal Chief Conservator of Forest,
(Rajasthan)

. One representative from the Regional Director, Central Ground Water
Board, Jaipur (Western Region) (Rajasthan)

iv. One representative from the Member Secretary, State Pollution Control

Board, Jaipur (Rajasthan)
6. The Committee is directed to visit the place and submit the factual and action taken report
within six weeks. The State PCB will be the nodal agency for coordination and logistic
support.”

In compliance with the directions of the Hon’ble Tribunal, you are hereby appointed as the
Member as well as Nodal Officer representing the Rajasthan State Pollution Control Board in the
aforesaid Joint Committee. You are directed to coordinate with all concerned and ensure timely
submission of the report in accordance with the directions of the Hon’ble Tribunal.

A copy of the Tribunal order dated 25.08.2025 1s enclosed herewith for your ready reference
and necessary action in the matter.

Enclosed-As above

(Sharda Pratap Singh)
Member Secretary
Copy to the following for information / necessary action: . .
1. Additional Chief Secretary, Forest & Wildlife, Government of KajgmatuegNot Verified
2. Principal Chief Conservator of Forest, Forest & Wildlife, Aranya Bhawan, Jaip
3. Regional Director, Western Region, Central Ground Water Boaﬁighahywsh da Pratap
mygpm Oingh
wduesy Designation : Member Secretary
:&%ﬁt@ Date: 2025.09.16;;?:'1@@3%&SEW
ERLFE  Reason: Approv



e Regional Office Jaipur
; Ra(])asthan State Pollution Control Board
:{\/Vﬁﬁf; Pp. Road No 5, VKIA, Sikar Road, Jaipur
2s Phone: 0141-2332263
W www.rpcb.nic.in
Registered
rileNo : F(Tech)/]aipur(Amber)/1903(1)/2014-2015/1107-1108\\0\1{

order No:  2014-2015/Jaipur/4359

Dispatch Date: ~ 24/07/2014

M/s Royal Quest Resorts Pvt. Ltd,,

village - Kacherwala, Kukas, Tehsil:Amber
District:Jaipur

Sub: Consent i . ~
to Establish under section 25/26of the Water (Prevention & Control of Pollution) Act,

Ref:

Sir,

1374 and u.nde‘r section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.
our application(s) for Consent to Establish dated 19/03/2014 and subsequent correspondence.

Consent to Establish under the provisions of section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under section
21of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred as the Air
Act) as amended to date and rules & the orders issued thereunder ,is hereby granted granted
for your Hotel plant situated / proposed at Village - Kacherwala, Kukas Tehsil:Amber
District:Jaipur , Rajasthan under the provisions of the said Act(s). This consent is granted on
the basis of examination of the information furnished by you in consent application(s) and the
documents submitted therewith, subject to the following conditions:-

1 That this Consent to Establish is valid for a period from 19/03/2014 to 28/02/2017 or

date of Commencement of production / commissioning of the project or activities
whichever is earlier. :

2 That this Consent is granted for manufacturing / producing following products / by

products or carrying out the following activities or operation/processes 0T providing

following services with capacities given below.

Particular Type Quantity / Capacity

HOTEL ACTIVITIES Service 30.00 BEDS

3 That in case of any increase in capacity or addition / modification / alteration or change in

product mix or process or raw material or fuel the project proponent is required to obtain

fresh consent to establish.

4 That the control equipment as proposed by the applicant shall be installed before trial
operation is started for which prior consent to operate under the provision of the Water
Act and Air Act shall be obtained. This consent to establish shall not be treated as consent

to operate.

5 That the quantity of effluent generation and disposal along with mode of disposal for the

treated effluent shall be as under:
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Regional Office Jaipur
Rajasthan State Pollution Control Board

—Raiasthen Opp. Road No 5, VKIA, Sikar Road, Jaipur
SRy Phone: 0141-2332263
N\ | /4 www.rpcb.nic.in
Registered
FileNo F(Tech)/]aipur(Amber)/l903(1)/2014-2015/1107-1108
OrderNo: 2014-2015/Jaipur/4359 Dispatch Date: 24/07/2014
Type of effluent Max. effluent Quantity of Quantity of treated
generation effluent to be effluent to be disposed
(KLD) recycled (KLD) (KLD) and mode of
disposal
Domestic Sewage 10.000 NIL 10.000
Plantation and
Horticulture

6 That the sources of air emmissions along with  pollution control measures and the emission
standards for the prescribed parameters shall be as under:

Sources of Air Emmissions Pollution Control Prescribed
Measures Parameter Standard
D.G. Set( 130KVA) ACOUSTIC
ENCLOSURE,
ADEQUATE STACK
HEIGHT

7 That the Hotel plant will comply with the standards as prescribed vide MOEF notification
No. GSR 826(E) dated 16th November, 2009 with respect to National Ambient Air Quality
Standards.

8 That the domestic sewage shall be treated before disposal so as to conform to the standards
prescribed by the "'Board as notified under the Environment (Protection) Act-1986 for

disposal Into Inland Surface Water. The main parameters for regular monitoring shall be

as under.
Parameters Standards
Total Suspended Solids Not to exceed 100 mg/l
Py AlLie Between 5.5 t0 9.0

Oil and Grease Not to exceed 10 mg/l

Biochemical
mical Oxygen Demand (3 days at 27°C) Not to exceed 30 mg/l

Chemical Oxygen Demand

Not to exceed 250 mg/l

9 This consent is not evidence for ascertaining entitlement of land
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Regional Office Jaipur
Rajasthan State Pollution Control Board

—faasthan Opp. Road No 5, VKIA, Sikar Road, Jaipur
=N Phone: 0141-2332263
| www.rpcb.nic.in
Registered
FileNo : F(Tech)/]aipur(Amber)/19o3(1)/2014-2015/1107-1108
OrderNo:  2014-2015/Jaipur/4359 Dispatch Date:  24/07/2014

10 That you shall not install any sources of air pollution other than D.G.Set of 130 KVA
without prior permission of the Board. ’

11 That water flow meters shall be provided at all suitable points to measure quantity
of daily water consumption, waste water generation. Daily record of the same shall
be maintained and to be submitted to the Board.

12 That unit shall not carryout expansion in terms of increase in Rooms/ Beds capacity
without prior permission of the state board.

13 That the hotel shall ensure compliance of ambient air quality standard in respect of
noise as prescribed under Environment (Protection) Act & Rules made therein.

14 That he hotel shall not organize any lunch/diner on the occasion of marriage
parties, birthday parties and other similar functions in the hotel premise.

15 That unit shall provide adequately designed rain water harvesting structures, to
recharge the ground water.

16 That the hotel shall maintain the 0il & Grease trap in god condition, so that oil &
grease coming with waste water from kitchen/laundry will retain the trap.
17 That you shall comply to the provisions of the Water Cess Act,1977.

18 That this consent issued subject to decision of honorable High Court in the matter of
“SB Civil Writ petition no: 11153 /2011, Suo-Moto vis. State of Rajasthan “if Any.

19 That, not withstanding anything provided hereinabove, the State Board shall have power
and reserves its right, as contained under section 27(2) of the Water Act and under
section 21(6) of the Air Act to review anyone or all the conditions imposed here in above
and to make such variation as it deemed fit for the purpose of compliance of the Water Act
and Air Act.

20 That the grant of this Consent to Establish is issued from the environmental angle only,
and does not absolve the project proponent from the other statutory obligations prescribed
under any other law or any other instrument in force. The sole and complete responsibility,
to comply with the conditions laid down in all other laws for the time-being in force, rests
with the industry/ unit/ project proponent.

21 That the grant of this Consent to Establish shall not, in any way, adversely affect or
jeopardize the legal proceedings, if any, instituted in the past or that could be instituted
against you by the State Board for violation of the provisions of the Act or the Ry
thereunder.

This Consent to Establish shall also be subject beside the aforesaid specific conditions, to the

general conditions given in the enclosed Annexure. The project proponent wil] comply with

the provisions of the Water Act and Air Act and to such other conditions as may,
time, be specified by the State Board under the provisions of the aforesaid Act(s).
that, non compliance of any of the above stated conditions would tantamount to revocation of

Consent to Establish and project proponent / occupier shall be liable for legal action under

the the relevant provisions of the said Act(s).

les made

from time to
Please note
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Regional Office Jaipur
State Pollution Control Board

. Rajasthan
/ -
—Raiastial— opp. Road No 5, VKIA, Sikar Road, Jaipur
NN Ph . 0141-2332263
A G P one: )
N www.rpcb.nic.in
Registered
File No F(Tech)/laipur(Amber)/1903(1)/2014-2015/1107-1108
Order No: 2014-2015/Jaipur/4359 Dispatch Date: 24/07/2014

Yours Sinceré/
A

)

Regional Officer

Copy To:-
\yﬂaster File.
S Bl
2 M \7

Regional Officer
o

Wz

2 |og—
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L) e Rai Regional Office Jaipur
_Raasthan a&?):tl;a“ State Pollution Control Board
e - Road No 5, : 4
W VKIA, Sikar Road, Jaipur
WP Phone; 0141-2332263

FileNo : F(Tech)/laipur(Amber)
order No: 2017-2018/]aipur/6325

Unit Id :

Registered
/1903(1)/2014-2015/439-440

53929 Dispatch Date: 11/05/2017

M/s Royal Quest Resorts Pvt. Ltd,,

village - Kacherwala, Kukag . Tehsil:Amber
District:Jaipur

21of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred as the
Air Act) as amended to date and rules & the orders issued thereunder s hereby granted for
your Royal Quest Resorts Pvt. Ltd plant situated / proposed at KHASRA NO-25,27,28,29
AND 58,Village - Kacherwala, Kukas, JAIPUR Tehsil:Amber District:JAIPUR , Rajasthan
under the provisions of the said Act(s). This consent is granted on the basis of examination of
the information furnished by you in consent application(s) and the documents submitted
therewith, subject to the following conditions:-

1 That this Consent to Establish is valid for a period from 13/62/2017 to 31/01/2022 or
date of Commencement of production / commissioning of the project or activities
whichever is earlier.

' 2 That this Consent is granted for manufacturing / producing  following products / by

products or carrying out the following activities or operation/processes or providing

following services with capacities given below.

Particulér Type Quantity / Capacity
Service 40.00 ROOM (80
HOTEL ACTIVITIES BEDS)

3 That j f any increase in capacity or addition / modification / alteration or change in
pr:d ut) ca‘se o arg’c ess or raw material or fuel the project proponent is required to obtain
uct mix or p

fresh consent to establish. . A L ,
47 : nt as proposed by the applicant shall be installed before trial

hat the control eQU‘pmeh'Ch prior consent to operate under the provision of the Water
whi

to operate,
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Regional Office Jaipur

Rajasthan State Pollution Control Board

—faashan— Opp. Road No 5, VKIA, Sikar Road, Jaipur
W Phone: 0141-2332263
W
Registered
File No F(Tech)/Jaipur(Amber)/1903(1)/2014-2015/439-440
OrderNo: 2017-2018/Jaipur/6825 Dispatch Date: 11708 70l

UnitId : 53929
5 That the quantity of effluent generation and disposal along with mode of disposal fo the

treated effluent shall be as under:

Type of effluent’ Max. effluent Quantity of Quantity of treated |
§ generation effluent to be effluent to be disposeq
d (KLD) recycled (KLD) (KLD) and mode of
disposal '
Domestic Sewage 10.000 NIL 10.000
Plantation and
Horticulture

6 That the sources of air emmissions along with pollution control measures and the

emission standards for the prescribed parameters shall be as under:

Sources of Air Emmissions Pollution Control Prescribed
Measures Parameter Standard

D G SET( 130KVA) ACOUSTIC
" | ENCLOSURE,
ADEQUATE STACK
HEIGHT

_ {

7 That the Royal Quest Resorts Put. Ltd plant will comply with the standards as prescribed
vide MOEF notification No, GSR 826(E) dated 16th November, 2009 with respect to
National Ambient Air Quality Standards.

8 That the domestic sewage shall be treated before disposal so as to conform to the

standards  prescribed by the Board as notified under the Environment (Protection)
Act-1986 for  disposal Into Inland Surface Water. The main parameters for regular
monitoring shall be as under,
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Regional Office Jaipur
St Rajasthan State Pollution Control Board
e Opp. Road No 5, VKIA, Sikar Road, Jaipur
N
T 4 Phone: 0141-2332263
“V one
Registered
FileNo : F(Tech)/Jaipur(Amber)/1903(1)/2014-2015/439-440
OrderNo: 2017-2018/]Jaipur/6825 Dispatch Date: 11/05/2017

Unit Id : 53929

Parameters Standards

Total Suspended Solids Not to exceed 100 mg/l

pH Value Between 5.5 to 9.0

Oil and Grease Not to exceed 10 mg/l

3

Biochemical Oxygen Demand (3 days at 27°C) Not to exceed 30 mg/l

Not to exceed 250 mg/l

Chemical Oxygen Demand

9 That the hotel shall obtain all necessary permission from concern authorities i.e.
District Administration Jaipur, Nagar Nigam & Jaipur Development Authority for
expansion of establish of the plant.

10 That industry shall apply for consent to operate under the provisions of the Air Act,
1981 & the Water Act, 1974 four months in advance before commissioning of the
project.

11 This consent is not evidence for ascertaining entitlement of land.

12 That the hotel shall require proper treatment and disposal and installation of
adequate pollution control measures in accordance with the provisions of the
Water Act and the Air Act for the discharge of waste water, solid waste and

‘ emissions of air pollutants arising from hosting lunch/dinner on the occasion of

marriage parties, birthday parties and other similar functions in the premises of

your hotel.
That water flow meters shall be provided at all suitable points to measure quantity

13
of daily water consumption, waste water generation. Daily record of the same shall

be maintained and to be submitted to the Board.
14 Unit shall install adequately designed rain water harvesting structure for

prevention and recharge of ground water in and around the area.
That the hotel shall maintain the Oil & Grease trap in good condition, so that oil &

grease coming with waste water from kitchen/laundry will retained in the trap.
That this consent to establish is valid for hotel with 40rooms i.e. 80beds only,for

any change in capacity of the services, the hotel has to seek fresh consent to

15

16

establish.
17 That unit shall carryout plantation within the premises in at least 33% of the total
plot area.
Page 3 of 5 SNy
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Regional Office Jaipur
n State Pollution Control Board

s Rajastha
—faashan— (])pp. Road No 5, VKIA, Sikar Road, Jaipur
W Phone: 0141-2332263
a\.| /4

Registered

FileNo :  F(Tech)/Jaipur(Amber)/1903(1)/2014-2015/439-440
OrderNo: 2017-2018/jaipur/6825 Dispatch Date: 11/05/2017

Unit Id : 53929

18 That unit shall have to achieve prescribed standards a-s per EP fﬂct, 1986and
maintain requisite Pollution Control Measures to achieve prescribed standargg
the time.

19 That  unit shall not dig any borewell or abstract Ground Water Withoyt
permission from the Central Ground Water Authority & the State Board and
water demand shall be met out by legal supplier of fresh water only.

20 That if the project cost exceed Rs. 1475Lacs, the wunit shall take/obtain
modification in consent to establish after paying fee as applicable. .

21 That this consent to establish shall be subject to compliance of any directioy or
order passed by court of law in the matter.

22 That unit shall not apply / obtain any “Star Category” certificate without prior
permission of the State Board.

23 That the solid waste generated from the Hotel Services should be properly
collected, segregated and disposed as per the provisions of Municipal Solid Waste
(Management & Handling) Rules, 2000.

24 That the unit shall comply the Water Cess Act, 1977.

shaj)
all

Prior
fresp

[ o)

25 That this consent to establish shall be subject to decision of Hon'ble High Court in
the matter of "SBWP No. 11153/2011, Suo Moto V/s. State of Rajasthan” if any.

26 That, not withstanding anything provided hereinabove, the State Board shall have power
and reserves its right, as contained under section 27(2) of the Water Act and under
section 21(6) of the Air Act to review anyone or all the conditions imposed here in

above and to make such variation as it deemed fit for the purpose of compliance of the !
Water Act and Air Act.

27 That the grant of this Consent to Establish is issued from the environmental angle only,
and does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility, to comply with the conditions laid down in all other laws for the time-being
in force, rests with the industry/ unit/ project proponent.

28 That the grant of this Consent to Establish shall not, in any way, adversely affect or
jeopardize the legal proceedings, if any, instituted in the past or that could be instituted
against you by the State Board for violation of the provisions of the Act or the Rules made
thereunder.

This Consent to Establish shall

the general conditiong given

: : i 0
also be subject, beside the aforesaid specific conditions, !

' in the enclosed Annexure. The project proponent will comply
with the provisions of the Water Act and Air Act and to from

) , such other conditions as may
time to time, be specified by the State Board under the

provisions of the aforesaid Act(s)
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' Regional Office Jaipur 24 V@
; Rajasthan State Pollution Control Board

—— Opp. Road No 5, VKIA, Sikar Road, Jaipur

Y~

T Phone: 0141-2332263
Registered

FileNo : F(Tech)/Jaipur(Amber)/1903(1)/2014-2015/439-440

OrderNo: 2017-2018/Jaipur/6825

Dispatch Date: 11/05/2017
Unit Id : 53929

iti antamount to
Please note that, non compliance of any of the above stated conditions would t e
i i or
revocation of Comsent to Establish and project proponent / occupier shall be liable g
action under the the relevant provisions of the said Act(s).

W

Yours Sincerely

Regional Officer[ Jaipur ]
Copy To:- & A&
1 Master File.
Regional Officer[ Jaipur ]
2 é_{ 2~ (

Page 5 of 5

Date: 209 .
16:05:41°+05:3

05.11



Regional Office Jaipur
Rajasthan State Pollution Control Board

% Opp- Road No 5, VKIA, Sikar Road, Jaipur
el Phone: 0141-2332263
|
Registered
FileNo : F(Tech)/JAIPUR(Amber)/2990(1)/2018-2019/1912-1913

Order No: 2018-2019/Jaipur/7974
Date: 20/11/2018
Unit Id : 84911

M/s ROYAL QUEST RESORTS PVT. LTD.

10/358, SUNDER VIHAR, PASCHIM VIHAR , NEWDELHI
Tehsil:NEW DELHI
District:NEW DELHI

Sub: Consent to Operate under section 25/26of the Water (Prevention & Control of Pollution)
Act, 1974 and under section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.
Ref:  Your application for Consent to Operate dated 06/01/2018 and subsequent correspondence.

Sir,

Consent to Operate under the provisions of section 25/26of the Water (Prevention &
Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under section
21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred as the
Air Act) as amended to date and rules & the orders issued thereunder is hereby granted for
your ROYAL QUEST RESORTS PVT. LTD. plant situated at KHASRA NOS25,27,28,29 58
VILLAGE KACHERAWALA KUKAS Tehsil:Amber District:JAIPUR , Rajasthan, subject to the
following conditions:-

1 That this Consent to Operate is valid for a period from 06/01/2018 to 31/12 /2027 .

2 That this Consent is granted for manufacturing / producing following products / by
products or carrying out the following activities or operation/processes or providing
following services with capacities given below.

Particular Type Quantity with Unit

HOTEL ACTIVITIES Service 40.00 ROOM (80 BEDS)

3 That this consent to operate is for existing plant, process & capacity and separate consent
to establish/operate is required to be taken for any addition / modification / alteration in
process or change in capacity or change in fuel.

4 That the quantity of effluent generation along with mode of disposal for the treated
effluent shall be as under:

Page 1 of 4
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Regional Office Jaipur

Rajasthan State Pollution Control Board

i - =

LAl . Opp- Road No 5, VKIA, Sikar Road, Jaipur

iy s, 4

s Phone: 0141-2332263

N
Registered
File No F(Tech)/JAIPUR(Amber)/2990(1)/2018-2019/1912-1913
Order No: 2018-2019/Jaipur/7974
Date: 20/11/2018
Unit Id : 84911
Type of effluent Max. effluent Recycled Qty Disposed Qty of effluent
generation of Effluent (KLD)and mode of disposal
(KLD) (KLD)
Domestic Sewage 10.000 NIL 10.000
Plantation and Horticulture
5 That the sources of air emmissions along with pollution control measures and the
emission standards for the prescribed parameters shall be as under:
Sources of Air Emmissions Pollution Control Prescribed
Measures Parameter Standard
D.G. Set( 250KVA) ACOUSTIC ENCLOSURE
, ADEQUATE STACK
HEIGHT
6 That the hotel shall obtain all necessary permission from concern authorities i.e.

District Administration Jaipur,
expansion of establish of the plant.

7 This consent is not evidence for ascertaining entitlement of land.

Nagar Nigam & Jaipur Development Authority for

8 That the hotel shall require proper treatment and disposal and installation of
adequate pollution control measures in accordance with the provisions of the
Water Act and the Air Act for the discharge of waste water, solid waste and
emissions of air pollutants arising from hosting lunch/dinner on the occasion of
marriage parties, birthday parties and other similar functions in the premises of
your hotel.

9 That water flow meters shall be provided at all suitable points to measure quantity
of daily water consumption, waste water generation. Daily record of the same shall
be maintained and to be submitted to the Board.
Unit shall install adequately designed
prevention and recharge of ground water in and around the area.

That the hotel shall maintain the Oil & Grease trap in good condition, so that oil &
grease coming with waste water from kitchen/laundry will retained in the trap.

10 rain water harvesting structure for

11
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Regional Office Jaipur

Rajasthan State Pollution Control Board

% Opp- Road No 5, VKIA, Sikar Road, Jaipur
el Phone: 0141-2332263
|
Registered
FileNo : F(Tech)/JAIPUR(Amber)/2990(1)/2018-2019/1912-1913

Order No: 2018-2019/Jaipur/7974
Date: 20/11/2018

Unit Id : 84911

12 That this consent to operate is valid for hotel with 40rooms i.e. 80beds only,for
any change in capacity of the services, the hotel has to seek fresh consent to
establish.

13 That unit shall carryout plantation within the premises in at least 33% of the total
plot area.

14 That unit shall have to achieve prescribed standards as per EP Act, 1986 and shall
maintain requisite Pollution Control Measures to achieve prescribed standards all
the time.

15 That unit shall not dig any borewell or abstract Ground Water without prior
permission from the Central Ground Water Authority & the State Board and fresh
water demand shall be met out by legal supplier of fresh water only.

16 That if the project cost exceed Rs. 1481Lacs, the wunit shall take/obtain
modification in consent to establish after paying fee as applicable.

17 That this consent to operate shall be subject to compliance of any direction or
order passed by court of law in the matter.

18 That unit shall not apply / obtain any “Star Category” certificate without prior
permission of the State Board.

19 That the solid waste generated from the Hotel Services should be properly
collected, segregated and disposed as per the provisions of Municipal Solid Waste
(Management & Handling) Rules, 2000.

20 That, not withstanding anything provided hereinabove, the State Board shall have power
and reserves its right, as contained under section 27(2) of the Water Act and under
section 21(6) of the Air Act to review anyone or all the conditions imposed here in
above and to make such variation as it deemed fit for the purpose of Air Act & Water
Act.

21 That the grant of this Consent to Operate is issued from the environmental angle only,
and does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility to comply with the conditions laid down in all other laws for the time-being
in force, rests with the industry/ unit/ project proponent.

22 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceeding, if any, instituted in the past or that could be instituted
againt you by the State Board for violation of the provisions of the Act or the Rules made
thereunder.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to
the general conditions given in the enclosed Annexure. The project proponent will comply

with the provisions of the Water Act and Air Act and to such other conditions as may, from

Page 3 of 4
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Regional Office Jaipur
Rajasthan State Pollution Control Board

LAl . Opp- Road No 5, VKIA, Sikar Road, Jaipur
ey Phone: 0141-2332263
| 4
Registered
FileNo : F(Tech)/JAIPUR(Amber)/2990(1)/2018-2019/1912-1913
Order No: 2018-2019/Jaipur/7974
Date:  20/11/2018
Unit Id : 84911

time to time , be specified, by the State Board under the provisions of the aforesaid Act(s).
Please note that, non compliance of any of the above stated conditions would tantamount to

revocation of Consent to Operate and project proponent / occupier shall be liable for legal
action under the relevant provisions of the said Act(s).

Yours Sincerely

Regional Officer|[ Jaipur ]
Copy To:-

1 Master File.

Regional Officer|[ Jaipur ]
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Annexure-6

Government of Rajasthan
Forest, Environment & Climate Change Department

F.No.6(3)Env/2017 Partl Dated 26.09.2023
Circular

Eco Sensitive Zones (ESZs) are notified around Protected Areas (PAs) to provide
required buffer. ESZs have already been notified for many PAs while for many others,
the process of notifying ESZs is in various stages.

After notification of ESZ, Zonal Master Plan (ZMP) is supposed to be prepared
and published to provide guidance for taking up various economic activities in these
areas. Preparation and publication of ZMPs for few ESZs has been done and for others, it
is in various stages.

Reference are being received regarding regulation of activities in ESZs, which
have been notified but for which ZMPs have not been finalized as well as those where
ESZs are yet to be notified and thus have default width of 10 kms.

The matter has been examined and to provide required clarity, following
guidelines are hereby issued:

1. For PAs for which ESZs notification have been issued but ZMPs are yet to be
finalized:

Notifications for ESZs use words “existing” and “new” with respect to hotels,
resorts etc. It is hereby clarified that such hotels, resorts, etc. would be considered
“existing”, which are having any of the following documents prior to date of issue of
notification for that ESZ.:-

(1) Electricity connection for non-agricultural use.
(1))  Approval by Tourism Department as tourism unit.
(111)  Conversion order/ Patta for non-agricultural use.
(iv)  Building plan approval.

(v)  Order regarding change in land use.

(vi)  Proof of deposit of tax as hotel, resort, etc.

(vit) CTE/ CTO/ Environmental clearance.

Hotels, resorts, etc. which don’t have any of these documents prior to the date of
issue of notification for that ESZ would be considered “new”.

RajKaj Ref No. : 4785371
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2. PAs for which ESZ is yet to be notified:

These are cases where default ESZ is 10 km around PA. ESZ notification for such
PAs would be issued only after the issue of this Circular. Such notifications for ESZs are
also likely to have classification of hotels, resorts, etc. in two categories— “new” and
“existing”. Accordingly it is clarified that such hotels, resorts, etc. in the area of default
ESZ of such PAs may be considered “existing”, which have any of the seven categories
of documents listed in this Circular, issued prior to the date of issue of this circular or the
date of 1ssue of notification for that ESZ, whichever is later.

Rajasthan State Pollution Control Board and District Monitoring Committee of
ESZs shall use this guidance for deciding and regulation of cases of these categories in
ESZs.

(Monali Sen, IFS)
Director cum Joint Secretary

Copy to:

1. Special Assistant to Hon’ble Minister, Environment & Forests, Govt. of
Rajasthan, Jaipur.

PS to Additional Chief Secretary, Revenue Department, Govt. of Rajasthan,
Jaipur.

PS to Principal Secretary, UDH Department, Govt. of Rajasthan, Jaipur.

PS to Principal Secretary, Tourism Department, Govt. of Rajasthan, Jaipur.
PS to Secretary, Local Self Government, Govt. of Rajasthan, Jaipur.

Principal Chief Conservator of Forest & Head of Forest Force(HoFF),
Rajasthan, Jaipur with request to circulate it to all concerned.

7. Principal Chief Conservator of Forest & Chief Wild Life Warden(CWLW)),
Rajasthan, Jaipur.

All Divisional Commissioners, Rajasthan.

. All District Collectors, Rajasthan.

10.  Guard File.

N

AR e

o 9

Director cum Joint Secretary

RajKaj Ref No. : 4785371
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e Regional Office Jaipur

Y Rajasthan State Pollution Control Board
halailtia \\\{/.\.\f\-’v _::— Opp. Road No 5, VKIA, Sikar Road, Jaipur
A T/4 Phone: 0141-2332263
www.rpcb.nic.in
Registered
FileNo : F(Tech)/]aipur(Amber)/1903(1)/2014-2015/1107-1108\\0\1{

order No:  2014-2015/Jaipur/4359

Dispatch Date: ~ 24/07/2014

M/s Royal Quest Resorts Pvt. Ltd,,

village - Kacherwala, Kukas, Tehsil:Amber
District:Jaipur

Sub: Consent i . ~
to Establish under section 25/26of the Water (Prevention & Control of Pollution) Act,

Ref:

Sir,

1374 and u.nde‘r section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.
our application(s) for Consent to Establish dated 19/03/2014 and subsequent correspondence.

Consent to Establish under the provisions of section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under section
21of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred as the Air
Act) as amended to date and rules & the orders issued thereunder ,is hereby granted granted
for your Hotel plant situated / proposed at Village - Kacherwala, Kukas Tehsil:Amber
District:Jaipur , Rajasthan under the provisions of the said Act(s). This consent is granted on
the basis of examination of the information furnished by you in consent application(s) and the
documents submitted therewith, subject to the following conditions:-

1 That this Consent to Establish is valid for a period from 19/03/2014 to 28/02/2017 or

date of Commencement of production / commissioning of the project or activities
whichever is earlier. :

2 That this Consent is granted for manufacturing / producing following products / by

products or carrying out the following activities or operation/processes 0T providing

following services with capacities given below.

Particular Type Quantity / Capacity

HOTEL ACTIVITIES Service 30.00 BEDS

3 That in case of any increase in capacity or addition / modification / alteration or change in

product mix or process or raw material or fuel the project proponent is required to obtain

fresh consent to establish.

4 That the control equipment as proposed by the applicant shall be installed before trial
operation is started for which prior consent to operate under the provision of the Water
Act and Air Act shall be obtained. This consent to establish shall not be treated as consent

to operate.

5 That the quantity of effluent generation and disposal along with mode of disposal for the

treated effluent shall be as under:
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Regional Office Jaipur
Rajasthan State Pollution Control Board

—Raiasthen Opp. Road No 5, VKIA, Sikar Road, Jaipur
SRy Phone: 0141-2332263
N\ | /4 www.rpcb.nic.in
Registered
FileNo F(Tech)/]aipur(Amber)/l903(1)/2014-2015/1107-1108
OrderNo: 2014-2015/Jaipur/4359 Dispatch Date: 24/07/2014
Type of effluent Max. effluent Quantity of Quantity of treated
generation effluent to be effluent to be disposed
(KLD) recycled (KLD) (KLD) and mode of
disposal
Domestic Sewage 10.000 NIL 10.000
Plantation and
Horticulture

6 That the sources of air emmissions along with  pollution control measures and the emission
standards for the prescribed parameters shall be as under:

Sources of Air Emmissions Pollution Control Prescribed
Measures Parameter Standard
D.G. Set( 130KVA) ACOUSTIC
ENCLOSURE,
ADEQUATE STACK
HEIGHT

7 That the Hotel plant will comply with the standards as prescribed vide MOEF notification
No. GSR 826(E) dated 16th November, 2009 with respect to National Ambient Air Quality
Standards.

8 That the domestic sewage shall be treated before disposal so as to conform to the standards
prescribed by the "'Board as notified under the Environment (Protection) Act-1986 for

disposal Into Inland Surface Water. The main parameters for regular monitoring shall be

as under.
Parameters Standards
Total Suspended Solids Not to exceed 100 mg/l
Py AlLie Between 5.5 t0 9.0

Oil and Grease Not to exceed 10 mg/l

Biochemical
mical Oxygen Demand (3 days at 27°C) Not to exceed 30 mg/l

Chemical Oxygen Demand

Not to exceed 250 mg/l

9 This consent is not evidence for ascertaining entitlement of land
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Regional Office Jaipur
Rajasthan State Pollution Control Board

—faasthan Opp. Road No 5, VKIA, Sikar Road, Jaipur
=N Phone: 0141-2332263
| www.rpcb.nic.in
Registered
FileNo : F(Tech)/]aipur(Amber)/19o3(1)/2014-2015/1107-1108
OrderNo:  2014-2015/Jaipur/4359 Dispatch Date:  24/07/2014

10 That you shall not install any sources of air pollution other than D.G.Set of 130 KVA
without prior permission of the Board. ’

11 That water flow meters shall be provided at all suitable points to measure quantity
of daily water consumption, waste water generation. Daily record of the same shall
be maintained and to be submitted to the Board.

12 That unit shall not carryout expansion in terms of increase in Rooms/ Beds capacity
without prior permission of the state board.

13 That the hotel shall ensure compliance of ambient air quality standard in respect of
noise as prescribed under Environment (Protection) Act & Rules made therein.

14 That he hotel shall not organize any lunch/diner on the occasion of marriage
parties, birthday parties and other similar functions in the hotel premise.

15 That unit shall provide adequately designed rain water harvesting structures, to
recharge the ground water.

16 That the hotel shall maintain the 0il & Grease trap in god condition, so that oil &
grease coming with waste water from kitchen/laundry will retain the trap.
17 That you shall comply to the provisions of the Water Cess Act,1977.

18 That this consent issued subject to decision of honorable High Court in the matter of
“SB Civil Writ petition no: 11153 /2011, Suo-Moto vis. State of Rajasthan “if Any.

19 That, not withstanding anything provided hereinabove, the State Board shall have power
and reserves its right, as contained under section 27(2) of the Water Act and under
section 21(6) of the Air Act to review anyone or all the conditions imposed here in above
and to make such variation as it deemed fit for the purpose of compliance of the Water Act
and Air Act.

20 That the grant of this Consent to Establish is issued from the environmental angle only,
and does not absolve the project proponent from the other statutory obligations prescribed
under any other law or any other instrument in force. The sole and complete responsibility,
to comply with the conditions laid down in all other laws for the time-being in force, rests
with the industry/ unit/ project proponent.

21 That the grant of this Consent to Establish shall not, in any way, adversely affect or
jeopardize the legal proceedings, if any, instituted in the past or that could be instituted
against you by the State Board for violation of the provisions of the Act or the Ry
thereunder.

This Consent to Establish shall also be subject beside the aforesaid specific conditions, to the

general conditions given in the enclosed Annexure. The project proponent wil] comply with

the provisions of the Water Act and Air Act and to such other conditions as may,
time, be specified by the State Board under the provisions of the aforesaid Act(s).
that, non compliance of any of the above stated conditions would tantamount to revocation of

Consent to Establish and project proponent / occupier shall be liable for legal action under

the the relevant provisions of the said Act(s).

les made

from time to
Please note
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Regional Office Jaipur
State Pollution Control Board

. Rajasthan
/ -
—Raiastial— opp. Road No 5, VKIA, Sikar Road, Jaipur
NN Ph . 0141-2332263
A G P one: )
N www.rpcb.nic.in
Registered
File No F(Tech)/laipur(Amber)/1903(1)/2014-2015/1107-1108
Order No: 2014-2015/Jaipur/4359 Dispatch Date: 24/07/2014

Yours Sinceré/
A

)

Regional Officer

Copy To:-
\yﬂaster File.
S Bl
2 M \7

Regional Officer
o

Wz

2 |og—
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L) e Rai Regional Office Jaipur
_Raasthan a&?):tl;a“ State Pollution Control Board
e - Road No 5, : 4
W VKIA, Sikar Road, Jaipur
WP Phone; 0141-2332263

FileNo : F(Tech)/laipur(Amber)
order No: 2017-2018/]aipur/6325

Unit Id :

Registered
/1903(1)/2014-2015/439-440

53929 Dispatch Date: 11/05/2017

M/s Royal Quest Resorts Pvt. Ltd,,

village - Kacherwala, Kukag . Tehsil:Amber
District:Jaipur

21of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred as the
Air Act) as amended to date and rules & the orders issued thereunder s hereby granted for
your Royal Quest Resorts Pvt. Ltd plant situated / proposed at KHASRA NO-25,27,28,29
AND 58,Village - Kacherwala, Kukas, JAIPUR Tehsil:Amber District:JAIPUR , Rajasthan
under the provisions of the said Act(s). This consent is granted on the basis of examination of
the information furnished by you in consent application(s) and the documents submitted
therewith, subject to the following conditions:-

1 That this Consent to Establish is valid for a period from 13/62/2017 to 31/01/2022 or
date of Commencement of production / commissioning of the project or activities
whichever is earlier.

' 2 That this Consent is granted for manufacturing / producing  following products / by

products or carrying out the following activities or operation/processes or providing

following services with capacities given below.

Particulér Type Quantity / Capacity
Service 40.00 ROOM (80
HOTEL ACTIVITIES BEDS)

3 That j f any increase in capacity or addition / modification / alteration or change in
pr:d ut) ca‘se o arg’c ess or raw material or fuel the project proponent is required to obtain
uct mix or p

fresh consent to establish. . A L ,
47 : nt as proposed by the applicant shall be installed before trial

hat the control eQU‘pmeh'Ch prior consent to operate under the provision of the Water
whi

to operate,

page 1 of 5 160541




Regional Office Jaipur

Rajasthan State Pollution Control Board

—faashan— Opp. Road No 5, VKIA, Sikar Road, Jaipur
W Phone: 0141-2332263
W
Registered
File No F(Tech)/Jaipur(Amber)/1903(1)/2014-2015/439-440
OrderNo: 2017-2018/Jaipur/6825 Dispatch Date: 11708 70l

UnitId : 53929
5 That the quantity of effluent generation and disposal along with mode of disposal fo the

treated effluent shall be as under:

Type of effluent’ Max. effluent Quantity of Quantity of treated |
§ generation effluent to be effluent to be disposeq
d (KLD) recycled (KLD) (KLD) and mode of
disposal '
Domestic Sewage 10.000 NIL 10.000
Plantation and
Horticulture

6 That the sources of air emmissions along with pollution control measures and the

emission standards for the prescribed parameters shall be as under:

Sources of Air Emmissions Pollution Control Prescribed
Measures Parameter Standard

D G SET( 130KVA) ACOUSTIC
" | ENCLOSURE,
ADEQUATE STACK
HEIGHT

_ {

7 That the Royal Quest Resorts Put. Ltd plant will comply with the standards as prescribed
vide MOEF notification No, GSR 826(E) dated 16th November, 2009 with respect to
National Ambient Air Quality Standards.

8 That the domestic sewage shall be treated before disposal so as to conform to the

standards  prescribed by the Board as notified under the Environment (Protection)
Act-1986 for  disposal Into Inland Surface Water. The main parameters for regular
monitoring shall be as under,

Page 2 of 5




Regional Office Jaipur
St Rajasthan State Pollution Control Board
e Opp. Road No 5, VKIA, Sikar Road, Jaipur
N
T 4 Phone: 0141-2332263
“V one
Registered
FileNo : F(Tech)/Jaipur(Amber)/1903(1)/2014-2015/439-440
OrderNo: 2017-2018/]Jaipur/6825 Dispatch Date: 11/05/2017

Unit Id : 53929

Parameters Standards

Total Suspended Solids Not to exceed 100 mg/l

pH Value Between 5.5 to 9.0

Oil and Grease Not to exceed 10 mg/l

3

Biochemical Oxygen Demand (3 days at 27°C) Not to exceed 30 mg/l

Not to exceed 250 mg/l

Chemical Oxygen Demand

9 That the hotel shall obtain all necessary permission from concern authorities i.e.
District Administration Jaipur, Nagar Nigam & Jaipur Development Authority for
expansion of establish of the plant.

10 That industry shall apply for consent to operate under the provisions of the Air Act,
1981 & the Water Act, 1974 four months in advance before commissioning of the
project.

11 This consent is not evidence for ascertaining entitlement of land.

12 That the hotel shall require proper treatment and disposal and installation of
adequate pollution control measures in accordance with the provisions of the
Water Act and the Air Act for the discharge of waste water, solid waste and

‘ emissions of air pollutants arising from hosting lunch/dinner on the occasion of

marriage parties, birthday parties and other similar functions in the premises of

your hotel.
That water flow meters shall be provided at all suitable points to measure quantity

13
of daily water consumption, waste water generation. Daily record of the same shall

be maintained and to be submitted to the Board.
14 Unit shall install adequately designed rain water harvesting structure for

prevention and recharge of ground water in and around the area.
That the hotel shall maintain the Oil & Grease trap in good condition, so that oil &

grease coming with waste water from kitchen/laundry will retained in the trap.
That this consent to establish is valid for hotel with 40rooms i.e. 80beds only,for

any change in capacity of the services, the hotel has to seek fresh consent to

15

16

establish.
17 That unit shall carryout plantation within the premises in at least 33% of the total
plot area.
Page 3 of 5 SNy
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Regional Office Jaipur
n State Pollution Control Board

s Rajastha
—faashan— (])pp. Road No 5, VKIA, Sikar Road, Jaipur
W Phone: 0141-2332263
a\.| /4

Registered

FileNo :  F(Tech)/Jaipur(Amber)/1903(1)/2014-2015/439-440
OrderNo: 2017-2018/jaipur/6825 Dispatch Date: 11/05/2017

Unit Id : 53929

18 That unit shall have to achieve prescribed standards a-s per EP fﬂct, 1986and
maintain requisite Pollution Control Measures to achieve prescribed standargg
the time.

19 That  unit shall not dig any borewell or abstract Ground Water Withoyt
permission from the Central Ground Water Authority & the State Board and
water demand shall be met out by legal supplier of fresh water only.

20 That if the project cost exceed Rs. 1475Lacs, the wunit shall take/obtain
modification in consent to establish after paying fee as applicable. .

21 That this consent to establish shall be subject to compliance of any directioy or
order passed by court of law in the matter.

22 That unit shall not apply / obtain any “Star Category” certificate without prior
permission of the State Board.

23 That the solid waste generated from the Hotel Services should be properly
collected, segregated and disposed as per the provisions of Municipal Solid Waste
(Management & Handling) Rules, 2000.

24 That the unit shall comply the Water Cess Act, 1977.

shaj)
all

Prior
fresp

[ o)

25 That this consent to establish shall be subject to decision of Hon'ble High Court in
the matter of "SBWP No. 11153/2011, Suo Moto V/s. State of Rajasthan” if any.

26 That, not withstanding anything provided hereinabove, the State Board shall have power
and reserves its right, as contained under section 27(2) of the Water Act and under
section 21(6) of the Air Act to review anyone or all the conditions imposed here in

above and to make such variation as it deemed fit for the purpose of compliance of the !
Water Act and Air Act.

27 That the grant of this Consent to Establish is issued from the environmental angle only,
and does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility, to comply with the conditions laid down in all other laws for the time-being
in force, rests with the industry/ unit/ project proponent.

28 That the grant of this Consent to Establish shall not, in any way, adversely affect or
jeopardize the legal proceedings, if any, instituted in the past or that could be instituted
against you by the State Board for violation of the provisions of the Act or the Rules made
thereunder.

This Consent to Establish shall

the general conditiong given

: : i 0
also be subject, beside the aforesaid specific conditions, !

' in the enclosed Annexure. The project proponent will comply
with the provisions of the Water Act and Air Act and to from

) , such other conditions as may
time to time, be specified by the State Board under the

provisions of the aforesaid Act(s)
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' Regional Office Jaipur 24 V@
; Rajasthan State Pollution Control Board

—— Opp. Road No 5, VKIA, Sikar Road, Jaipur

Y~

T Phone: 0141-2332263
Registered

FileNo : F(Tech)/Jaipur(Amber)/1903(1)/2014-2015/439-440

OrderNo: 2017-2018/Jaipur/6825

Dispatch Date: 11/05/2017
Unit Id : 53929

iti antamount to
Please note that, non compliance of any of the above stated conditions would t e
i i or
revocation of Comsent to Establish and project proponent / occupier shall be liable g
action under the the relevant provisions of the said Act(s).

W

Yours Sincerely

Regional Officer[ Jaipur ]
Copy To:- & A&
1 Master File.
Regional Officer[ Jaipur ]
2 é_{ 2~ (
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Regional Office Jaipur
Rajasthan State Pollution Control Board

% Opp- Road No 5, VKIA, Sikar Road, Jaipur
el Phone: 0141-2332263
|
Registered
FileNo : F(Tech)/JAIPUR(Amber)/2990(1)/2018-2019/1912-1913

Order No: 2018-2019/Jaipur/7974
Date: 20/11/2018
Unit Id : 84911

M/s ROYAL QUEST RESORTS PVT. LTD.

10/358, SUNDER VIHAR, PASCHIM VIHAR , NEWDELHI
Tehsil:NEW DELHI
District:NEW DELHI

Sub: Consent to Operate under section 25/26of the Water (Prevention & Control of Pollution)
Act, 1974 and under section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.
Ref:  Your application for Consent to Operate dated 06/01/2018 and subsequent correspondence.

Sir,

Consent to Operate under the provisions of section 25/26of the Water (Prevention &
Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under section
21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred as the
Air Act) as amended to date and rules & the orders issued thereunder is hereby granted for
your ROYAL QUEST RESORTS PVT. LTD. plant situated at KHASRA NOS25,27,28,29 58
VILLAGE KACHERAWALA KUKAS Tehsil:Amber District:JAIPUR , Rajasthan, subject to the
following conditions:-

1 That this Consent to Operate is valid for a period from 06/01/2018 to 31/12 /2027 .

2 That this Consent is granted for manufacturing / producing following products / by
products or carrying out the following activities or operation/processes or providing
following services with capacities given below.

Particular Type Quantity with Unit

HOTEL ACTIVITIES Service 40.00 ROOM (80 BEDS)

3 That this consent to operate is for existing plant, process & capacity and separate consent
to establish/operate is required to be taken for any addition / modification / alteration in
process or change in capacity or change in fuel.

4 That the quantity of effluent generation along with mode of disposal for the treated
effluent shall be as under:

Page 1 of 4
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Regional Office Jaipur

Rajasthan State Pollution Control Board

i - =

LAl . Opp- Road No 5, VKIA, Sikar Road, Jaipur

iy s, 4

s Phone: 0141-2332263

N
Registered
File No F(Tech)/JAIPUR(Amber)/2990(1)/2018-2019/1912-1913
Order No: 2018-2019/Jaipur/7974
Date: 20/11/2018
Unit Id : 84911
Type of effluent Max. effluent Recycled Qty Disposed Qty of effluent
generation of Effluent (KLD)and mode of disposal
(KLD) (KLD)
Domestic Sewage 10.000 NIL 10.000
Plantation and Horticulture
5 That the sources of air emmissions along with pollution control measures and the
emission standards for the prescribed parameters shall be as under:
Sources of Air Emmissions Pollution Control Prescribed
Measures Parameter Standard
D.G. Set( 250KVA) ACOUSTIC ENCLOSURE
, ADEQUATE STACK
HEIGHT
6 That the hotel shall obtain all necessary permission from concern authorities i.e.

District Administration Jaipur,
expansion of establish of the plant.

7 This consent is not evidence for ascertaining entitlement of land.

Nagar Nigam & Jaipur Development Authority for

8 That the hotel shall require proper treatment and disposal and installation of
adequate pollution control measures in accordance with the provisions of the
Water Act and the Air Act for the discharge of waste water, solid waste and
emissions of air pollutants arising from hosting lunch/dinner on the occasion of
marriage parties, birthday parties and other similar functions in the premises of
your hotel.

9 That water flow meters shall be provided at all suitable points to measure quantity
of daily water consumption, waste water generation. Daily record of the same shall
be maintained and to be submitted to the Board.
Unit shall install adequately designed
prevention and recharge of ground water in and around the area.

That the hotel shall maintain the Oil & Grease trap in good condition, so that oil &
grease coming with waste water from kitchen/laundry will retained in the trap.

10 rain water harvesting structure for

11
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Rajasthan State Pollution Control Board
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|
Registered
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Unit Id : 84911

12 That this consent to operate is valid for hotel with 40rooms i.e. 80beds only,for
any change in capacity of the services, the hotel has to seek fresh consent to
establish.

13 That unit shall carryout plantation within the premises in at least 33% of the total
plot area.

14 That unit shall have to achieve prescribed standards as per EP Act, 1986 and shall
maintain requisite Pollution Control Measures to achieve prescribed standards all
the time.

15 That unit shall not dig any borewell or abstract Ground Water without prior
permission from the Central Ground Water Authority & the State Board and fresh
water demand shall be met out by legal supplier of fresh water only.

16 That if the project cost exceed Rs. 1481Lacs, the wunit shall take/obtain
modification in consent to establish after paying fee as applicable.

17 That this consent to operate shall be subject to compliance of any direction or
order passed by court of law in the matter.

18 That unit shall not apply / obtain any “Star Category” certificate without prior
permission of the State Board.

19 That the solid waste generated from the Hotel Services should be properly
collected, segregated and disposed as per the provisions of Municipal Solid Waste
(Management & Handling) Rules, 2000.

20 That, not withstanding anything provided hereinabove, the State Board shall have power
and reserves its right, as contained under section 27(2) of the Water Act and under
section 21(6) of the Air Act to review anyone or all the conditions imposed here in
above and to make such variation as it deemed fit for the purpose of Air Act & Water
Act.

21 That the grant of this Consent to Operate is issued from the environmental angle only,
and does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility to comply with the conditions laid down in all other laws for the time-being
in force, rests with the industry/ unit/ project proponent.

22 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceeding, if any, instituted in the past or that could be instituted
againt you by the State Board for violation of the provisions of the Act or the Rules made
thereunder.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to
the general conditions given in the enclosed Annexure. The project proponent will comply

with the provisions of the Water Act and Air Act and to such other conditions as may, from

Page 3 of 4

Location:




Regional Office Jaipur
Rajasthan State Pollution Control Board

LAl . Opp- Road No 5, VKIA, Sikar Road, Jaipur
ey Phone: 0141-2332263
| 4
Registered
FileNo : F(Tech)/JAIPUR(Amber)/2990(1)/2018-2019/1912-1913
Order No: 2018-2019/Jaipur/7974
Date:  20/11/2018
Unit Id : 84911

time to time , be specified, by the State Board under the provisions of the aforesaid Act(s).
Please note that, non compliance of any of the above stated conditions would tantamount to

revocation of Consent to Operate and project proponent / occupier shall be liable for legal
action under the relevant provisions of the said Act(s).

Yours Sincerely

Regional Officer|[ Jaipur ]
Copy To:-

1 Master File.

Regional Officer|[ Jaipur ]
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EMPLOYEE DETAILS

T .

Sr.No. Name Designation Departmant
1 Patmigd Kuinar om Operatian
2 |Ront Yogt RDM Admun
3 JSusant Kumar Singh Accountant Admin
4 [Pritam Kumar Bareth Saus Chef £&8 Production
% {Rakesh Chandra Kandpal CDP F&B Producticn
6 |Sumit Kumar Executive F & B Service )
7 |Rott Mehea Execulive F & B Service !
8 ]5unran Executive Admin
9 |Dingsh Kumar Meena Technician Engineering
10 JRakesh Yadaw Chief Engg. Engineesnng
1! [Pappu Lal Sani Electtician Engmeenng
12 |Gopal Mason Engingernng
13 [Chotmal Carpenter Engineering
14 [Hanuman Sahay Saint Plumber Engineering
15 |Ram Prasad Meena Electrician Engineering
16 [Kwrodi Lal Meena Commi Ill F&B Production
17 |Santesh Kumar Comm il F&B Production
18 [Om Singh Tr, Captain F&B Service
19 ]8hagwan Singh GSA FRB Service
20 |Himani GSA F&B Service
21 JRajender Store Assistant Purchase
22 {Shishpal Meena Be!l Boy Front Office
23 [Divyanshu DM Front Qltice
24 |Raj Kumar Sharma GSA Front Office
25 |Devashish Bhatt Associate Front Olfice
26 |Ravi Associate frant Oifice
22 |Arjun Lal Megna Associate Housekeoping
28 |Mukesh Kumar Meena Assoriate Housekeeping
29 [vinod 13t Associate Housekeeping
30 [Narendra Kumar Bunkar Assotiate Housekeeging
31 |Rohitash Meena Associate Housekeeping
32 |Shankar Lal Gurjar 5r. Associate Housekeeping
33 Manoj Kol Associate Housekeeping
34 [Choth Ma! Meena Assoliate Gardener
35 (Ramji La! Meena Associate Gardener
36 (Gurira] Kumar Meena Associate Gardener
37 |Rajkumar Meena Associate Gardener
38 |Soni Dew Associate Gardener
39 |Mamca) Meena Suparvisor Security
40 |MangjKumar Meena Guard Security
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Annexure-10

HIGH COURT OF JUDICATURE FOR RAJASTHAN
BENCH AT JAIPUR

D.B. Civil Writ Petition (PIL) No. 14254/2025

Nahargarh Van Evam Vanya Jeev Suraksha Evam Seva Samiti

----Petitioner
Versus

Union of India & Ors.

----Respondents
For Petitioner(s) : Mr. Vaibhav Pancholi on behalf of

Mr. Krishan Chander Sharma

For Respondent : Mr. R.D. Rastogi, ASG (through V.C.)
Nos.1 and 4 with Mr. Devesh Yadav (through V.C.),

Mr. Chandra Shekhar Sinha,

Mr. Rajat Sharma &

Mr. Yatharth Asopa
For Respondent :  Mr. Avinash Choudhary,
Nos.2, 3,5, 6 &7 Mr. Hardik Singh,

Mr. Ramdhan,

Mr. Vinayam Saran and

Ms. Mansi Sharma

HON'BLE MR. JUSTICE SANJEEV PRAKASH SHARMA
HON'BLE MR. JUSTICE SANJEET PUROHIT

Order

19/09/2025

1. Learned counsel appearing on behalf of the petitioner
submits that while preparing a revised map of the Nahargarh
Wildlife Sanctuary, only the villages which were found part of the
forest area have been included, while the described area which is
also required to be included, has been left out.

2. The new map of the Nahargarh Wildlife Sanctuary is being
prepared in the garb of an order passed by the National Green
Tribunal dated 16.12.2024, which directed for finalization of
boundaries of Nahargarh Wildlife according to the notifications.

3. Thus, he submits that the earlier notifications and the list of

villages coming under the Wildlife Sanctuary and Eco Sensitive
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(20f 2) [CW-14254/2025]

Zone along with Geo Coordinates as available in the Gazette
Notification dated 08.03.2019 as well as 22.09.1980, were
required to be taken into consideration.

4. It is also stated that the boundary is being revised of the
Nahargarh Wildlife Sanctuary to the detriment of the Sanctuary
and Eco Sensitive Zone was required to be taken into
consideration.

5. Issue notice to the respondents.

6. Mr. R.D. Rastogi, learned Additional Solicitor General accepts
notice on behalf of respondents No.1 and 4, who shall take
instructions in the matter and submit a report.

7. Mr. Avinash Choudhary, associate of Mr. B.S. Chhaba, learned
Additional Advocate General, accept notice on behalf of
respondent Nos.2, 3, 5, 6 & 7.

8. Let a detailed affidavit be also filed relating to the averments
made in the present Public Interest Litigation by the learned ASG
and also directed to take report from the State Forest Department
in this regard and submit a comprehensive affidavit.

9. The State Counsel shall also file an affidavit of the PCCF.

10. It is directed that in the meanwhile, no change in the
boundaries of the existing Nahargarh Wildlife Sanctuary which
would include the Eco Sensitive Zone and the described area, shall
be made.

11. List this case on 31.10.2025.

(SANJEET PUROHIT),] (SANJEEV PRAKASH SHARMA),J

AMIT/59
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€ Note cam lite
Address : Amber, Jaipur, 302038, Address : Amber, Jaipur, 302038,
Rajasthan, India Rajasthan, India
Latitude : 27.085787 Latitude : 27.085577
Longitude : 75.88797¢ Longitude : 75.887933
Altitude : 455.12 mete Altitude : 454.07
Accuracy : 0.62 me Accuracy : 2.97 m

Note : Captured by NoteCam Note ptured by NoteCam

- @ Note cam lite
~Address : Amber, Jaipur, 302038,

4 Rajasthan, India

<

Latitude : 27.086155
—

Longitude : 75.887808
Altitude : 455.39 meter

Accuracy : 0.31 meter

Note : Captured by NoteCam



